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The Registrar,
Central Administrative Tritunal,
MUMBAL,

Sir,

Be pleased to produce the papers & proceedings of the
above matter before the Hon'ble Justice Hegde on2§”33q7

at 11.00 a.m. for "Speaking to the Minutes" as the order
passed while desposing of the contempt application His
Lordships have stayed their own order passed in the original
application.

"on 25-10-96 Ld. Counsel for Respondent made specific
statement before the Court that "Irrespective of out come
of SLP filed by the Rexpondent order dt, 22.3,95 will be
implemented within two weeks?

But the order passed by the Hon'ble Tribunal is just

reverse of what agreed to by both the Counsels.ﬂ
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In view of the circumstances 1 pray that matter
" be 1isted for “speékiné“tcfthe Micﬁtes“ I clso
undentake to inform giviné copy of this Praecipe to
Ld. Advocate for Respondent;to“enable him to’

appear & confirm his, statement,
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Yours ti:t:t.j,%r\“,
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(C. M. JHA )
Advocate for Applioéht.
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OA.ND. 674/97 (52)  Dated: 3.2.97
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Heard Mr.Jha for the applicant. |
Mr,V.S.Masurkar appears for the

respondents.

2., Learned counsel for the appllcant
drays our attention to the order dtde ¢
25510.96. Irrespective of the orders
of the Supreme Court, the respondents i
to implement the judgement within tuo
months subject to out-come of SLP in 1
the Suprems Courts
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